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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH:NEW DELHI

U.AONOQQBZ DF 1969

Dated New Dslhi, this the 12th day of May, 1594

Hon'tle Shri Je Pe Sharme,Member(d)
Hon'ble Shri B. K. Singh, Member(A)

1. 1IFS3(B) Hssociations-
Viz., IF5(B) Gazetted
Officers' Association
Through its Presidsnt,

2. IFS{B) CCB Association
Through its Secretary
Shri Sanjay Jain
3. IFS{B) Grades 1V&VI Asspgciaticn
Through its Secretary
Shri Mukesh Bhatpagar
4. IFS(B) Stenographers' #dssaociation
Threough its Secretary .
Shri R. K. Nagpal
All'applicant/ﬂssociations
C/o Ministry of External Affairs
(JCM Cell) South Block
New Delhi 11 0011 «ee HApplicants
By Advocates: Ms Kiran SinghyPfgxy
for Shri D. C. Vohra
. VERSUS
1. Union of India
Through the Foreign Secretary
Governmant of India ,
Ministry of External Affairs

South Block
NEw DELHI 1100011 : -

2. The Secretary
Ministry of Urban Development
Nirmen Bhawan ’
Maulana Azad Rgad
NEW DELHI 110011 ' +s » Respondents

By Advocate : None
N
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(Gra1)
Shri J. Pe Sharma,M{J}

The matter was alspo taken up earlier when

Shri D.C. Vohre,counsel Fof the applicant desired
to confirm whether the reliefs praysd for the

by the applicants have been granteé or not.

The learned counsel for the rBSpqhdentS also took

time to get further instructions from the respondents.

However, Proxy counsel for the applicants,
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Ms Kiran Singh states that the applicaticon

has become infructuous as the reliefs prayed

for have been granted to the applicants, i

above
2. Therefore, in view of the/facts, this

OA has become infructucus.

3. However, if the applicants have :8till any |
grievances they are at liberty to assail the saeme
in the competent forum in accordance with law,
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(Bo « Sin h) . (J- Pe Shgxrma)/
Nember(ﬁ? Member (J)
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